
O.A. NO. 234/ 2001 

ORDER DAT 23-05-2002. 

The father of the Applicant, while working as 
Atharoanki 	i1way colony S.C.. 

Extra Departmental Mail carrier(in short E.D.M.C.)1ied 

in harness on 0309-1999,at the age of 50 years. It is 

stated that he was the Sole bread earner of the family 

and left behind his widow, the present Applicant and 

otlier three Sons and One daughter. He  also belongs to 

Scheduled Caste Comrrunity.  After the death of the father 

of the Applicant,, the Applicant was allowed to work as 

substitute and thereafter, he was appointed to the said 

post on provisional basis, w. e. f. 4-9-1999. Thereafter, 

the case of the Applicant was placed before the Circle 

Relaxation committee for consideration of the Casecof 

the Applicant for providing compassionate appointment 

on the face of the qualification of the App1icant, Mf JA' 

ClaSsIV passe  

Since no tangible result had been received by 

the applicant on his grievance for appointment on 

compassionate ground, the ppplicantmoqethis Tribunal 

In O.A.No.264/2000 for a direction to provide him 

em)lOyment on compassionate ground and, as an interim 

relief, 	he also prayed for a direction not to terminate 

his services as EDmc pending disposal of the said O.A. 

The matter was ta)en up on 31. 5. 2000 and it was di rected 

to issue notice to the Respondents and1  as an interim relief, 

it was ordered that till receipt of the decision from the 

Ci rcte Relaxation comrittee ,the services of the Applicant 
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shall not be terminated. On the face of the said order 

rendered in 0.ANo. 264/ 2000 on 31-5-2000, the Circle 

Relaxation committee ,oria rejected the claim of the 

Apr1icant,on 16-3...2001,on the ground that the applicant 

dos not possess required educational qualification.Th 

said decision of the Circle ReXatiOn committee was 

comtrunicated to the Appl±cant vide letter dated 4..4-2001 

at AnnexureF/5. 

Having heard the Advocate for the Applicant 

andMr.S.Behera,learned Additional standing counsel(C&Itral) 

appearing for the Res-OndentS,it is crystal clear that 

the family of the deceased is in indigent condition due to 

the 'death of the sole bread earner of the family. The 

concept of providing compassionate appointment to Ofle of 

the memb e rS of the deceased Go ye mm g t $ em vji t is to redeem 

the family from the distress caused after the death of 

the sole bread earner of the family. The deceased employee 

1. eft behind fi ye memb e rs in the family • On e of the important 

aspect of the matter is that the Government have not 

framd riiles for getting pension/family pension to the 

EDAS . AS such, the indigent conditon/distress condition 

of the family of the deceased is taletel on the family 

size Ieft behind. 

or appointment to the post of FDDA/EDMC 

the recuired qualification as postulated in the rules/ 
'I 	 no doubt 

instructions issued by the Department isclas$ \flII pass. 

AppliCarzt passed Class IV. But he was allowed to work 

s Substitute and,lateron provisional bis and there 

is also no whispher in the counter about the deficiency 
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of the performance of the Applicant in his day to day 

worI as EDMCS  Fôinthe order of rejection at Annexure.. 

R/5 , it does not show that this aspect of the matter 

has be1 taki into consideration while rejecting the 

clain of the Applicant for apçointmit on compassionate 

ground. NO opportunity had also been given  by the 

Committee, while rejecting the candidature of the Applicant 

on the ground of lack of recuired educational qualification. 

Had an opportunity been given to the Applicant, as stated 

by the learned counsel for the applicant, the applicant, 

ape nt  from the above facts, would ha ie Substantiated his 

grievance for getting the compassionate appointme-it in 

view of the letter issued by the DGXPosts )No,17...366/91_ 

& TRG, dated 12-3-1993 which provides as follows - 

0(3) The local authorities will encourage the 
dependents appointed as EDAS in relaxation of 
the minimum qducational qualifications to 
attain the prescri,& minimum educational 
ua1i fications0. 

on a bare reading of this,it goes without sayirg 

that the authorities have the power to appointtothe post 

of thAS in relaxation of the minimum educational qualifications. 

In the said premises, tfie matter is remitted back to the 

ReSpofldents,in quashing the order/letter dated 4-4-2001, at 

AnnexureE/5 with a direction to reconsider the case of the 

App1JCant,afreSh, taking into consideration the points 

rais1 and discussed above, for providing compassionate 

appointment,sympathetically, in relaxing the minimum educational 

qual.ficatiofl of the Applicaflt,Withirl a ped.od of 30 days 

frot the date of rec ei pt 0 f a copy of thi s 0 rder. 	L 
am 	L 
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In the light of the discussions made above, 

this 0iginaL Application is allOwed.No costs. 
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